CENTRAL ADMINISTRATIVE TRIBUNAL /0\

PRINCIPAL BENCH -

C #NG.932007 i
AL No "‘4w.)s’2094

New Delni this the 14" day of November, 2007

Hon'ble Mir. Justice M. Ramachandran, Yice Chairman (J)
Hon’ble Mrs. Neena Ranjan, Member (A)

MiN. Saxena

Son of Shri BN, Saxen

Resident ot 258-B,

Mayur Vihar-il

Delhi. -Applicant

~

{By Advocate: Shri AW, Sabr for Shn Cachin Soed)
Versus

. Shri K., Chandrasheknhar, Secretary
Ministry of Finance,

Department of Revenue

North Block, Central Secretana

New Delhi.

)

Shri Sudhir Nath, Director

Directorate of Enforcement,

(Foreign Exchange Management Act,)

Govt. of India, 8" Floor,

i ok Nayak Bhawan, Khan Market,

New Delhi. -Respondents

(By Advocate: Ms. Lata Gangwani for Shnt H.K. Gangwars and
Shri Nasir Ahmed)

OREDER (Oral}

Yer'ble Mr. Justice [4. Ramachandran, VE{J]

Since the matter is stayed by the High Coutt, application is closed with
iberty to apphicant to gel i revived if lhere is necessity.  Respondents are

gischarged.

Mﬂya«» A’

(Wirs. Keena Ranjan;j (M. Ramachandran)
Member (A} ice-Chalrman (J)



